GOVERNMENT OF INDIA
MINISTRY OF CIVIL AVIATION
L OK SABHA
UNSTARRED QUESTION NO. : 3036
(To be answered on the 17th December 2015)

FINANCIAL IRREGULARITIESIN PURCHASE OF AIRCRAFTS

3036. SHRI NANA PATOLE

Will the Minister of CIVIL AVIATION
ofloR2 feiatrotol #pil be pleased to state: -

(a) whether the Government has received any request from the people's
representatives for conducting an investigation by the Special
| nvestigation Team (SIT) on the purchase of aircraft and other items by
the Ministry during last five years,

(b) if so, the action taken by the Government in theregard so far;
(c) whether the Gover nment has constituted any SIT in thisregard; and

(d) if so, the details thereof along with the time by which the SIT islikely
to start investigation in thisregard?

ANSWER

Minister of Statein the Ministry of CIVIL AVIATION
olP1? faidToTet FIIeRI 3 354 it (Dr Mahesh Shar ma)

(a) to (d): Comptroller and Auditor General (C& AG) initsreport No.18
has made obser vations on acquisition of aircraft by Air India Ltd. and the
sameisunder examination by the Public Accounts Committee. The CBI,
on the issue of creation of MRO facilities and a Training Center in the
agreement signed between erstwhile Indian Airlines and Airbus
Industrie, on the basis of a preliminary enquiry PE-DAI-2010-A-90001
dated 14.01.2010 has filed an FIR No. RC-DAI-2013-A-2009 dated
27.02.2013.
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